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CENTRAL AOMINISTR ATll/t TRIBUNAL, PRINCIPAL BENCH

0. A. No, 92 9/2002

Nsu Ctelhi this the 3rd day of October , 2002

Hon'ble 1^. Kuldip Singh, lumber (^)

Amarjeet SLngh S/o Shri Sohan Singh'
Assistant Director., R,|V|.C. Directorate,
Central 'Jater Commission, 33ua Bhawan,

R, K. Puram, Neu Delhi-110 066, ,, Appli cant,

B/ Advocate • M;|geqder,;De-sjwal with Sh. Rajesh
"the applic ant.
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Ua r sus

Lfiion of India
through Secretary,
Plinistry of Uater Resources,
5hr am Shakti Bha\/an,
Meu Delhi,

The Chairman,
Central Uater Commission,
^ua Bhauan, R. K. Puram,
N3u Delhi. ,,Re spondent s

By Advocate : Shri R, N. a.ngh, ^roxy counsel for
Shri R. V, Sin ha, Counsel,

ORDER (ORAL)

After hearing this case uhen I u gs about to dismiss the

OA, the learned counsel for the applicants submitted that he

wants to uithdrau the OA seeking liberty to challenge the

vilidity of the OM prescribing pacakage deal. Accordingly,

OA is dismissed as uiithdraun ui th liberty granted to the

applicant to challenge the validity of the OM prescribing

package deal. No costs.
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